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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD,

- .

Date of Jndgmentl 18.02,1993,
Between:

Sri S. Padma Rao, Inspector of

Central Excise & Customs on depu.

tation to the Directorate of Reve-

nue Intelligence. . ses Applicant,

And A
1. The Collector of Customa &

Central Excise, Hyderabad,

2. The Deputy Collector {P.& E)
Central Hxcise Collectorate,
Hyderabad, ++s Regpondents,

COUNSHL. FOR THE APFIL.ICANT. es Shri V, Jogayys Sarmea,
COUNSEL: FOR THE RESPONDENT S Sri N.V, Raghava Reddy,

mR'A"',_ —mwmw~ Tmaa vs STGCABUFL A0, ViCe-“Dalrman,

Hon'ble Shri P, Balasubramaniam, Member (Admn).

{Judgment of the Division Bench delivered by Shri
Justice V, Neeladri Raos, Vice«Chairman),

The applicant herein filed this OA challenging
the seniority list dated 28,6,1951, The facts which are
not in dispute are that some of the Inspectors of Excise

ip fﬂnmnk-d - R R e ™ ma

enging the earlier amiority 1:1 &t of Inspectors.
The same was disposed of by the Bench of this Tribunal
on 5,7,1988 by directing the respondents to prepare 2
fresh seniority list by following the principles adum.
brated in the Judgment of the Supreme Court reported in
K.5.1983(1) 564,

But as it is a case of revising the seniority list
of Inspectors numbering shout 500, it is stated for the
respondents that it will toke considerable period for
revision and hence in the meanwhile, the adhtc appoint.
merts to the post of Superintendents on the basis of
seniority list dated 28.6.1991 are required to be made,
Keeping in view the various factors, we feel that it is
just and proper to pass the following order;




-

s 2t

{ Ann e:mre- 1 contd).

Revised seniority list as per the letter dated
3,11,1992 has to be igsued by the end of April, 1993,
if any adhoc promotions to the posts of Superintendents
are going to be made in the meanwhile, it is needless -to

gay that the same will be subject to the]iiinal geniority

liat that is to be issued, If for any reason, the senio«

‘rity list is not going to be finalised by the end of
April, 1993, there should not be even .ad hoc

aftar 30.441993 to the posts of Superintendents of
Central Excise and Customs within the Collectorates on
the basis of existing seniority list in t[he AP.State.
The applicant has to be given promotion v‘};th effect from

the date on which his jun:mra are promoted either by

way of regular prmnotion or ad hoe Prmghon with all
conaequential benefite, : ¥

i
The OA is digposed of accordingly w;th no costsa,
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I true ‘mpyl



